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Mr. Speaker: Does Government pro­
pose to bring before this House any 
amendments to the present law, pend­
ing the other Bill?

Shri M. C. Shah: No, Sir.

Transfer of Parts of Bihar to West 
Bengal

*95. Shri A. M. Thomas: (a) Will
the  Minister  of Home Affairs be 
pleased to state whether the resolu­
tion of the West Bengal Legislative 
Assembly regarding the request for the 
f transfer of parts  of Bihar to West 
' Bengal has come to the notice of the 
Government of India ?

(b) Are the Central  Government 
taking any steps for the  implemen­
tation of the request?

(c) Are Government in a position 
to make a statement on the matter?

The Deputy Minister of Home Aff- 
ahs (Shri Datar): (a) Yes.

(b)  and (c).  No formal communica­
tion has been received from the West 
Bengal Government.  The- matter will 
be considered when such a communi­
cation is received.

Shri A. M. Thomas: What is  the 
portion of Bihar that is now sought to 
be surrendered to West Bengal?

Shri Datar: Enquiries will be made.

Mr. Speaker: He wants notice.

Sbri H. N. Mnkerjee: In view of the 
demand for re-dellmitation of bound­
aries between Bihar and West Bengal, 
is  Government  contemplating the 
appointment immediately of a  Com­
mission to decide which area should 
go, on the basis of the  principle of 
linguistic distribution of provinces, to 
West Bengal

Shil Datar: No.

Shri A. M. Thomas: How  did the
Bihar Government receive the resolu­
tion passed by West Bengal?

Shri Datar: We are not in a position 
to know  the opinion  of  the  Bihar 
Government.

Standards in TJniversities

*96. Shri A. M. Thomlui: (a) Will 
the Minister of Edncatioii be pleased 
to state  whether  tjomments  and 
suggestions have been received from 
universities and State  Governments 
to the Draft Bill for the co-ordination 
and determination  of standards  in 
wniversfties ?

(b) Have any  protests  been re­
ceived from the universities or State 
Governments  to  the  contemplated 
legislation ?

(c) When do Government  intend 
to introduce the Bill ?

The Deputy Minist̂ of Natural Re- 
soicrees and Scientific Research (Shri 
K. D. Maiaviya): (a) Yes.

(b) Yes.

(c) The matter is under considera­
tion.

Shri A. M. Thomas: What  is  the 
nature of the protests lodged by vari­
ous universities  and  State  Govern­
ments?

Shri K. D. MaJaviya: The main ob­
jections of the State Grovemments, the 
universities, and the Inter-Universities 
Board were  that  the  Bill infringes 
the autonomy of the Universities and 
encroaches upon the  rights of State 
Governments.

Shri A. M. Thomas: May I  know 
whether the  Inter-Universities Board 
which met in Madras considered this 
question and whether the Educational 
Adviser to the Government of India 
attended that meeting?

Shri K. D. Malariya: Yes, they met 
ttod considered this thing.

Shri A. M Thmnas: What is  the 
resolution of  the  Inter-Universities 
Board regarding this?

Shri K. D. Maiaviya: It is a  long 
resolution that they passed, and it has 
made certain suggestions to the Govern­
ment.

Shri A. M. Thomas: May I  know 
whether there is any  foundation  in 
the reported statement that the Bill is 
going to be dropped?

The Minister of Education and Natu­
ral Resources and Scientific Research 
(Maulana Azad): No.

Shri H. N. Mukerjee: May I  know 
what is going to happen in regard to 
the implementation of the Radhakrish- 
nan Commission’s recommendations on 
Univeraty education?

Shri K. D.  Maiaviya: 'fhe  wliole 
question will be considered in a con­
ference which is going to be conven̂ 
very shortly under the  chairmanship 
of the Minister of Education.

Shri H. N. Mukerjee: How  long is 
it going to take, roughly?
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Shrl K. D. MalSTiya: We have not 
yet fixed the date, but it is likely to be 
soon.

Shri V. P. Nayar: May I know whe­
ther the standards of universities will 
be determined with a  view to making 
university education serve  production 
and construction in the country?

Shri K. D. Malaviya: AU these ques­
tions are likely to be considered.

Shri B. S. Mmthy: In view of the 
large number of protests made by the 
universities.  State  Governments and 
the Inter-Universities Board, will suita­
ble changes be made in the draft Bill?

Shri K. D. Malaviya: As I said, the 
Minister of Education is convening a 
conference consisting of representatives 
of the State Governments and the Inter­
Universities  Board so as to  discuss 
this question further with them.

Cambridge School Certificate 
Examination

•97. Shri S. C. Samanta:  WiU the
Minister of Education be pleased to 
state:

(a) the names of schools in India 
which hold Cambridge Schdbl Certi­
ficate Examination;

(b) how far Government have pro­
ceeded  to replace the  Cambridge 
School Certificate Examination by an 
AU India Certificate Examination;

(c) whether any  committee  has 
been set up  to prepare  detailed 
scheme for the Indian Examination; 
and,

(d) what are the reactions of the 
public and public  schools  towards 
the proposal  to  replace  the  said 
examination ?

The Deputy Minister of Natural Re- 
sonrees and Scientific Research (Shri 
K. p. Malaviya): (a) A statement con­
taining the names of schools which pre­
pared students for Cambridge School 
Certificate Examination  in December 
1951 is placed on the  Table  of  the 
House.  [Sec Appendix  I,  annexure 
No. 19]

(b)  and (c). A conference of represen­
tatives of State Governments and others 
was called on 19th July 1952 to con­
sider the replacement of the Cambridge 
School Certificate Examination hy an 
all-India  examination. . This Confer­
ence suggested the gradual replacement 
of the Cambridge School  Certificate 
Examination and appointed a commit­
tee to consider the matter in detail.

(d)  The Public Schools are in favour 
of the Cambridge Examination bcdng 
replaced by an all-India examination. 
The reactions of the public also appear 
to be favourable.
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